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(b) if so, Government’s
thereon?

reaction

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). The required information is
being collected from the Government
of Kerala and will be laid on the
Table of the Sabha as soon as it is
received.

Sza-Erosion in Visakhapatnam

3384. Shri M. S. Murti: Will the
Minister of Irrigation and Power be
p'eased to state:

(a) whether it is a fact that a re-
presentation was made to the Prime
Minister when she visited Visakha-
patnam regarding sea erosion in Visa-
khapatnam town;

(b) whether any request was made
by the State Government of Andhra
Pradesh to give technical and finan-
cial aid for the purpose; and

(c) if so, the action taken in the
matter?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) The problem of sea erosion in
Visakhapatnam town was brought to
the notice of the Prime Minister
during her visit to the town in June
last.

(b) The State Government have
made a request to the Ministry of
Transport & Aviation that, as the
erosion in the town is mainly due to
harbour activities; the Harbour autho-
rity or the Central Government should
bear the cost of the protective mea-
sures. A scheme for the protection
work, based on the recommendations
of the American Expert, Dr. George
M. Watts, who inspected the area in
1964, is under the consideration of the
State Government.

(c) The representation of the State
Government for Central financial as-
sistance for the purpose is under con-
sideration. The Central Water &
Power Commission are rendering such
¥echnical assistance as is sought by the
State Government, who have been
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advised to take expeditious action for
taking up protective works.

Vasectomy Cases

3385, Shri Hem Raj: Will the Minis-
ter of Health and Family Planning be
pleased to state:

(a) the number of vasectomy cases
done upto the end of July, 1968 in
the country;

(b) the number of camps held for
this purpose in Punjab; and

(c) the number of doctors attend-
ing each camp and expenses incurred
for each camp?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(c). The information is being colleci-
ed and will be placed on the Table of
the House as soon as it is ready.

Loop Camps in Punjab

3386, Shri Hem Raj: Will the
Minister of Health and Family flan-
ning be pleased to state:

(a) the number of loops camps
held during 1965 and upto the end of
July, 1966 in Punjab; .

(b) the number of loop insertions
there during the above period;

(c) the number of lady dectors em-
ployed in each camp and the re.nune-
ration paid to them for such cases;
and

(d) how much time these lady
doctors remain absent from the daily
duties in the Hospitals?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(d). The information is being col-
lected and will be placed on the Table
of the House as soon as it is available.

Pakistan’s Demand for Compensation
for Loss of River Waters

3387. Shri P, C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Pakistan Govern-
ment have demanded compensation



Re. Question of
Privilege (Query)

for the loss of river waters which it
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allegedly suffered during the Indo-
Pak. conflict in September, 1965; and
(b) if so, Government’s reaction
thereto?
The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
{a) No, Sir.

(b) Does not arise.

12.04 hrs.

RE QUESTION OF PRIVILEGE
AGAINST THE MINISTER OF
HOME AFFAIRS

(Query)

Shri A. K. Gopalan (Kasergod):
On 12-8-66, I had given notice of a
motion of privilege against the IJome
Minister . . .

Mr. Speaker: He was kind enough
to see me. I have promised him that
I would have a consultation with the
Home Minister. He should wait till
I have had that consultation and then
I will tell him what is the result.

Shri S. M. Banerjee (Kanpur): I
had tabled a motion of breach of
privilege against two newspapers,
the Dinman and the Statesman. It
is not against the Minister; it is
against these two newspapers.

Mr. Speaker: That is another reilec-
tion. He should mot say it in this
manner, that it is not against the
Minister it is against the newspapers.

Shri S. M. Banerjee: Do not be -0
touchy. You have rejected the mo-
iion against the Minister. That is
why I am saying that it is not against
him, but against the newspapers.

Mr. Speaker: Therefore I
not reject this one?

Shri S. M. Banerjee: No, no.

Mr. Speaker: That is what it
means. What else does it mean?

Shri S. M. Banerjee: You re-
consider it.

should
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RE QUESTION OF BREACH OF
PRIVILEGE

Mr. Speaker: Yesterday, as soon as
1 had announced my decision on the
mnotice of a motion of privilege, Shri
Madhu Limaye said:

“gmfay, wexw wiem, wa &

At vt g 5 ma swg aet w
ATEqAT § TG! ENHT | 9 qF AY
F179 qET 727 6.3, 79 g&T F7 AT
HIT WA AEr a\1 1§ gHaT o

AAAT wewm § oqF uw fem

W faat 97 33 O 97 )

It came immediately after I had
given one ruling. Therefore, the
natural implication that I could
understand was that because I was

a member of the Congress—though
I am not....

Shri Shinkre
you denied it?

(Marmagoa): Have

Mr. Speaker: That is not now the
question; whether I am a member of
the Congress or not, that is mnot in
dispute.

Shri Hem Barua (Gauhati): Are
you a member of the Congress or not?

Mr. Speaker: No, I am not.

=it 7y fema (Wd<) w9 7 &
FITATZA FIH FaT F | 7T ALY £,
&t & arqw waT § 1 #Y 97 W7 fommy
ST HY 1. ... (F@FWR) | goaT FIA
¥ #]gr T
Mr. Speaker: For the present pur-
pose, that is beside the point, whe-

ther I am a member of the Congress
or not,

TH 997 gatd T g fF o= #7 0F
Gae faat a1 SEiY ag a9 F¢ A &
9z #< A7 &, o &1 waew faarg
T & 3 A4 @ wwt fr wq % §
AT FT =T § T 7F F FAH Ao





